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INTRODUCTION

I, tha Chairperson of the Cammittee on Government Assurances (2019-20207,
having been autharized by the Committee to submit the Report on their behalf, prasent
this First Report {17th Lok Sabha) of the Committee on Government Assurances,

Z. The Committee (2019-2020) at their siting held on 11 November, 2019 fnfer-
alia considered Memorandum Nos. 02 to 26 containing requests recelved from the
various Ministries/Departments for dropping of pending Assurances and decided to drop
11 Assurances,

L At their sitting held on 10™ February 2020, the Committes (2019-2020)
considered and adopted thelr First Repart.,

4. The Minutes of the aforesald sittings of the Committe farm part of this Report.

MEW DELHI:

t.¢ March, 2020 RAJENDRA AGRAWAL,

- e CHAIRPERSON,

I, Phalguna, 1941 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES
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REPORT

While replyving to Questons in the House or during discusslons on Bills,
Resolutions, Motions, etc., Ministers sometimes give Assurances, undertakings ar
promises either to consider a matter, take action or furnish information to the House at
some |ater date.  An Assurance Is required to be implemented by the Ministry
concerned within a period of three months.  In case, the Ministry find it difficult |n
Implementing the Assurances on one ground or the other, they are required to reguest
the Committee on Governrment Assurances to drop the Assurance and such requests are
considered by the Committee on rmerits and decisions taken to drop an Assurance or
otharwise,

2. The Committee on Government Assurances (2015-2020) considered Twenty five
Memoranda (Appendix-I} containing requests receivead from  varlous
Ministrles/Departments for dropping of Assurances at their sitting held on 11 November,

2019,

3. Atter having considered the grounds cited by the Ministries/Departmeants, the

Committee are convinced and decides to drop the following eleven Assurances -

5. Mo, SQ/USD No, | Ministry Subject
& Date -
8 USCh No. 304 dated Hame Affairs Terrorists Attack
01.12.2015
. [Appendix-I1)
2. USQ Mo, 2638 dated Home Affairs Commission an Centre-
15.12.2018 State Relations
_ . (Appendlix-IIT) |
3. S0Q No.52 dafed Home Affairs Terrorist Attacks |
01.03.2016
(Appendix-Iv)
4, USQ No. 182 Personnel, Public Strangth of 1A Dfﬁcer«a“
| dated 24.02.2015 Grigvances and |

gy



| Pensions

| {Department Persannal
| and Trainin

| {TUSQ No. 3512
dated 21.03.2013

(i) USQ No. 5238
dated 14.08,2014

| Minority Affais

| USQ No. 2685 dateg

10.05.2018

| 5Q No. 365 dated
20.04.2015

o TiAppendiy —

(i) Violation of Sharg  —

Application Act 1938

(ii) Sharia Application Act

 USQ No. 999 dated
02.03.2018

= o e _(Appendix-V[}
Home Affairs Extension of Sixth
' Schedule
i e (Appendicvi)
Railways Transpert Logistics in
Railways
{Appendix-\|1)
Communications Violation of Licensing
Norms
{Department of
Terecmnrnunications}

(Appendix-1)

L

11,

|
|
L

4, The details of

USQ No. 1034 dated

Health and Family

Packaged Food

22.07.2016 Welfare
(Departiment of Health
and Family \Welfare)

'USQ No. 1784 dated Trrpsasee— — — | Appendixxy
USQ No. 1184 dateg Tribal Affairs Violation of Forast Right
25.07.2018 Act

e o {Ap-pendix-}(l}_ 1
USQ No. 708 dated Human Resource Reservation of Seats in
21.11.2018 | Development AU

‘ (Department of Higher (Appandix-XI)

Edugation) ‘
1______.____L________|__ =

the Assurances arising out of the replies and the reason(s)

advanced by the Ministries/Departments for dropping of the above mentioned 11

Assurances are given in Appendices -IT to ¥11.,

o
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5, The Minutes of the sittihg of the Committze dated 11 November, 2019,
wheraunder the requests for dropping of the Assurances were considerad, are given In

Appendix-XI1L
MEW DELHI;

ng  March, 2020 RAJENDRA AGRAWAL,
Tz PR, CHAIRPERSON,
|§ Phalguna, 1941 {Saka) COMMITTEE ON GOVERMMENT ASSURANCES.
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Appendix-|

COMMITTEE ON GOVERNMENT ASSURANCES (2019-2020)
s@tement showing summary of reguests received from various Ministries/Departments

regarding dropping of Assurances.

03.03.2016

51 | Memo Duestion; Discussion Ministry/Deptt. Departmant | Brief Subject
Mo [ [+5 Referances
1 2 USQ Mo 304 dated Mo Affairs Tatrorists Atlack
g1.12.2015
2 3 USQ Mo, 2638 dated Home Affairs Commission on Cantra-
15.12.2015% State Realations
3 4 5Q Na. 62 Home Affairs Tarrorist Aacks
dated O1.03.2018
& 5 S0 No. 124 Homa Affalrs Suiride by Falice
{Supplementary by Shri Personnal
Satyapal Singh) dated
03.05.2016 m = .
5 & | LS Mo 162 dated Persannel, Deparoment of Srrength of IAS Officers
24,02, 2016 Public Personnal &
Grievances 2nd Tralning
_ - Pensions . i
f 7 USQ Mo, 630 dated Defence Department of Palyclinics Under ECHS
26.02.2016 Ex-Senvicamean
_ Welfare .
| 7 8 UsQ Mo, 1963 dated Law and Departmert of | Renaming of High Courts
Q58.445,2016 Justice Justice
8 9 (i} USQ Nz, 614 dated Lewy and Department of | {)Change in the Mame of
25.02.2010 Juskice: Justice High Coust
7 WS Mo, 1178 datad {iijBombay Hign Caurt
03.03.2011
(i) LSC Mo. 3635 dated [iilyChange in the Mame
15.12.2011 {(v)USQ No. of Bombay High Court
3601 dated 26.04.2012 {wv)Changing the Name
of Bombay High Courts
eSO Mo, 2585 dated
28.07.2014 fviNomenclatura of
(wilUSQ No. 2536 datad Bombay High Court
12.03.2015 [vi}Mame af Hign Court
9 L0 Usg Mo, 1507 dated Homa Affairs Caonstruciion of Baordar
26.07.2016 Raoads
id 11 UsSQ Ma. 1189 dated Textiles Land Scam in MTC
. 03.03.2016
L1 12 USC Ma. 1197 dated Shipping Dry Forts

e —— LR 8 G . S ey

e e e g arTET E



13 | {i) USQ Mo 3014 dated Mingrity Affairs | (i) Violaton of Sharia |
21.03:2013 | Apnlication Act, 1336
| {03 USG Mo, 5238 dated | (i Sharia Aoplication Act |
14.08.2014 _
14 Us0 Mo, 2685 dated Home Alfairs Extersion of Sixth
| 10.05.2013 | Schedue |
15 | 50 No. 365 Railwiays Trznzoort Logistics In |
dated 20.04.2015 Railuays
L& ' | S Ma. 570 dated Hail'.;a'a'ﬁ-*s- Mew Railwey Lines and |
27.04,2016 Doubling af Rail Lires
| :
7 | 5 Mo, 110 Rnad Transpart Romc Safety |
I deted 03.02.201% ard Highways
& | USQNo.999 dsted | Comnmmictors | Department of [ vigatan of Licznsing 1
02.03.2016 Telecommunicatio Morms |
ns _
19 UsQ Mo, 1034 dated Health ard Departnant of Packzned Food
22.07.2016 Family Welfare | Heaith and Family |
Wieltare _
20 USG Mo. 3315 cated Home Afgirs Matonal Integration _|
06,12,2015 Council
21 UsSE) Mo, 3991 cated Defence Dopartment of Crdnarce Factones j
09,12,2015 Dafance
Productcn | |
22 S0 Mo, 1184 deted | Trioal Afairs | Violztion of Forest Rignt
25.07.2016 | filas |
_ |
23 U0 Mo, 3792 deted | Home Affairs | Amendment in Sedition
| (¥3.08.2016 | | Law |
21 U560 Mo, 415 datad Ehw-'.n:-nn'uénL, Reculatior, of Hunting =
| 01.12.2015 Farest and | |
Climaze Change ,
25 | S Mo, 521 daied Corporate | Uneshical Practicas 3y |
26,02.201% Affairs Companies
26 | US0 Na. 708 dated Human Dopartrmert of | Resensatior of Seats ir-_|
21.11.2015 Rasource Higher Education AL
, Davelopment | J
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LOE SABHA SECRETARI4 T
COMMITIEE ON GOVERNWENT ASSURANCES
MEMORANDUM Mo, 21

Subject: Recuest for decoplng of Assurance Qiven in meply to Unets rred Cucstian

MNo. 304 dated 01.12.2015 Aedarding "Tencrists Attack,”

Cn 01 D-zce:“nber,.EDJ.F{,. sari R, Dhruva Nereyana, Shil Calpat Singh Farests,
Shri Ashwini Kumar, Shr' Ganesh Singh, Shri Jose K, Mar i, @nd Shri Magar Rodmal,
M.Ps.  eddressed an Unstzrred Question Mo, 304 tG the Mitizster of Home Altzirns,
The L2x of the Question zlongwith the repiy of the Mirister js ae given in ke
Annexuqe,
.} The reply to the Quostion was treated 3¢ an ASsUrEnce by the Commil:zn and
eiuired to be imnlementad oy the Miistry of Home Alfzls within three months
from the date of reply but the Assusncs is ver 0 be Impiemanzad,
3. The Ministry of Hame Alfairs {Tnternal Sy Divislon) vide O.M, Na,
1501 2/19/2015-1-11 dateg 19 July, 2018 have requestad o diop the Assurance on
he following grounds:-

“That his Ministry's repiles in soma BICVIOUS GUEstons "tHar 1qe “detter is sl
urder investigation” had sa been Lreated as ASSURANCE and on s Mirgsty's
requzst, based on the aroung tha: the invesligation of rase: 5 Time
consuming and not within the hands of this Ministry, the Cammites o
Governmen: Assurances had egreed 0 drop sich Assyrances. AL the instenr
Assurance |5 zlgo of the same rature, it s requested thet drazging of the
ebove Assurgos may plzase be conzlderad oy Lhe comeatent authority

4. Irt vizw of the ebove, the Ministry, wish the approval of Minister of Stace in the
Min'siry of Homa Affairs, have requested to dwep the shove Aszurance.

he Commitiee ma ¥ considar,
DaTeL » ",lh'.;'?_c |a

MNew DeLrr
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Fage 1 of 2 Anmexure-l]

|.5.1.9.0.M0. 304 FOR 1129042

[ERRORISTS ACTIVITIES Al JEX SINGE 2012

YEAR NO. OF CIVILTANS SF= TERRORISTS
INCIDENTS KILLED WILLED KILLED
|
: ToHE 0 I T 72
|' 2073 170 15 i3 G7
[ 2074 250 25 . i 110
7074 1HE T, EE 9
{Upto 22" Naw.) _ | =l
2015 EE 16 g a7
{uato 22 Moy | - |
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Pace 1 of 3 Andexurcll|

L.5.LL.5 Q.M. 304 FOR 1127045

Details of majer terrorist attacks in J & K during 2013, 2014 & 2015 zre as
tintlor:-

+

(]

th

Incident on 13.03.2013
5 CRPF perschnel and 2 militants were killed in = ‘Fidayeen® attack on CRPF
deployment at Bemina in Parimpora, district Srinagur.

Incident op 26.08.2013 {Hiranagzr and Samba) :

On 2E.08.2013 3 unidentified terrorists eamou fMaged as army men carried out
twin fidayecn attacks in Jammu region, first on Palice Station, Hiranagar and
then ot an army cemp at Samba. The torferists first targeted PS Hirenagar
burining down 4 police persorne] and 2 civilians, They then manzsod to hijack
@ truek and reached on aArmy location at Sambsa. On reaching there, they fired
indiscriminately Killing 4 army personnel. &rony later recovercd 2 sizeable
cache of arms and ammunitions from them., The findings from the body of
thise militants and from their helongings suggested that the militants were of
Pakistan origin who infiltested from across the bhorder.

Incidert on 26.03.2014 (Hiranagar, Fatnua)

tn Z28.03.2014, 3 terrorists wearing Army unifarm interceptod a Bolero
Vohicla carrying 05 persors including a driver near Dayala Chak, secior
Hiranagar of district Kathua, The terveisis opened Indiscriminate firing
resuiting in death of 1 person on spot and injuries ta 3 persons, Thereafter,
lorronists hijszcked the vahicla along wiih its driver. The terrorists opened fire
a2t the Army Camp Janglote with an intention in enter the Comp bt the alart
sentries reialiated the fire and the terrorists took positians in the paliah at
the: rear fencing of the Camo where the Army engaged them in an encounter.
However, in the initlal bursts of fire by the terrorists, 3 Army Jowans got
injured, arong whem, one suceumbed to his injurins,

Incident en 27.11 2044 {Arnia, <farnmmu)
On 27.11.2014, thero was tarror attack by militants. In the ensuing encounter
03 militants, 03 civilians and 3 anmy persoenaasl disad in the encoundisr, ::I:_':ring'
search, Army recovered four Hhar dresses and shoes from Malah.

Incident on 05.12.2014 (Ud, Srinagar
Un D5.12.2014, there was an encounter betwoeen militants and Security
Forces. & terrorists, 8 Army personnel and 3 Police personne! died in the
encounier. Besides arms, Pak made biseuiisichocolates!madicines was

recovered from the slain terrorists,

s
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1ﬁﬂi—.‘!i{:}i1.£ﬂ3.:ﬂ5 {Raibagh, Kathu 2
M 20.03.2015, 2 heavily armed torrorigts, in cam cullage unifarm, carried wut
a fidayeer atiack on Police Station Rajkagh, district Kathua. 2 terrarists, 3 3F
parspinel and 2 civilians died in tha encouniar. During the search operation,
Lwoasides wvariows Srma throe cold drink hottles, catabhies and medicines
which had lakels indicating theidr manufacturing

recoverad from the terrorists,
in Pakisian.

Incident va 21 03,2015 (Samba)
2 heavily @rmed terrorists dressed  in Army camoufirge  uniform
unsuccossiully tricd to cafriy put 5 fidayesn aitack on two Aymy installations
ja district Samba in the early hours of parsh 21, In the ensuing encouater, an
and the bwo terronists wore killod.

Army jewan sustained rrinor i jurien,

Terrorst attack on 05.05.201 5 (Udhampir
On &ugust 5, 2415, two Pakistani LeT terrorists, clad in civilian clothés,
Stéccken & BSF convoey on the Jammu-Srinagar Highway near Marsoo Maliah,
Tahsil Shenani, Ristt. Udhampur. 2 BSF persennel died in the attack and 14
gi. One of the twao militants involved in the atiack

B5F personncl wese ingur
was killed, while ong wWas subseguently apprenended by the local peaople and
the solice. Interrogation of the captured torrorist revealed his identity as Nd.

MNavera Yakih @ Usman, r'o caisalabad (Pakistan).

Terrcrist atiack on 25.14.2015 (Tanghdar, Kupwara)
On 25.11.2015, terrorist intruded into Army Camp at Tanghdar, Kupwars.
are kilied. Dne civilian lost his fite. Two
h search operation B2AK rifles were

During the encounter three forrorisis w
anmy officrs wustained injurias. Buring &

recovered from tne encownisr siie.

ol o &gk A

e e — e e e — &
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LilE SABEA SECRETARIAT
COMMITTEE ON GOVERNMENT ASSURANCES
' MEMORANDUH Mo, =

Subject: Reques: for cropging of Assursnce olven in reply to Unstarpa Question

Mo, 2638 dated 15.12.2015 rogarding "Commisslan on Centre- State
Refelions, ™

On 15 Decomber, 2025, Shrimali Kzvitha kalvekurtla, M.P.  addressed =n
Unstarred Question Mo, 2638 o the Minister of Home Afais, The test af the
Questicn alonmwith the ey of the Minster is as civen In the Aannzsure.

2. The reply to the Question was treated 2z an Azsurznce by the Cornmitas &nd
; :
reauired tn De implemented by the Ministy of Home Affzirs within thoee months

o the date of reply buk the Assurance is vet B be implemented.

5 The Ministry of Home AFairs vige M. 1501 &/ER 201 5-CSRTTI 1119704

S11397
datad 31 May, 2716 heve requested to drop the Assurance on thie fol'owirg

frands:-

"That Inter State Counsil Secretetial {1505 s foliowing ug with states/Union
Termitories since 2010 and at Present 19 Stztes and 7 Unon Teritorles hawn
sent ok commients an ali the recommendations and & Statas have offared
partial comments. 74 Ministries/De partments have sent thelr commants on thn
recormmendations of the Punchn Commission concernzd o them. Hontle
Prics: Minister is the Chaliman of Inter Sige Council, Chisl Ministers of a1 the
Sfates and Urion Territorios naving Leglslative Assembliss, Acmirissrators
Undzr Frezidents rule and six Ministers of Latingt rank in the Unioh Courgl of
Mnistars, nominated by the Chairmen of tie Jolndl, &re members of the
Council. The Inter SEte Councl met sty on J2.12,2008. Mo Meetings ware
ne'd after that 15C o the Standirg Committee, The Inter-State Colncil wers
reconstituted vide Nobificgkicn No HZ0A-TSCIPE) datpd 7% December,
2015, Dadision for ha'ding of Inter State Counci meeting is to be fokeq by the
Sonblz Prime Ministar, Acceplance of recommendations made oy Purchh
Commission &s weil 25 the similar Comimissians, ziming at Impreving inker-
state relstions reguires polltcal consensus ameng Centre and atates, whidh is
a7 4nooing process. Hence no sp2cific ime frame can be indicted for =0k
delib=rations. "

| 7
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4, In wiew of the sbove, the Ministry, with the zpproval of Mnister of Siote

{Hame Affairs), b

The Commites may consider.

gviz requested 1o drop the sbove Assurance.

Datem: 7711201
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SISl comaw

ATy R o

SOVERMMEMT OF INDi1a
MiNISTRY OF Home AFFRIRS

LOK sAEHA
UNSTARERER QUESTION M. 2633 !
TO BE ANSWERED QM THE 157+ DEE’EMEEE, 2015/ .ﬂ.GRAH.&VﬂMA 24, 1537 {(Sada)

26348, SHRIMATS KaviTHA HALVAKUNTLA,

Y the Winistar gf HOME AFFRAIRS he Fleased iy stats:

(o) whethaxr the Covernmens has takep
macde by the Emnmis.sinn on Centro 53
“Socio-Economje Develnpment, Public

Tejgarding the perl'n:lic_ revisw of the Directi
Its further dmre-!:}]:mem;

{<) ¥ 50, the defails therenf?

AMNSWER

MINISTER oF STATE Iy THE [MINISTRY oF HOME AFFAIRS
(SHRI HARIEHA] PAROTHIEBHAY E-H.EIUDHAHY}

(7} to (¢): The I|1fer__§_£atf.- Eﬂun_cﬂ__ﬁga_gt&f_m_'fﬂ

t_{ﬁﬂ_ﬁ] kas forwarded the
Report of 4% Commission 14 4 the StafesiTe o

Mini sh:f_é's'-;'ljuﬁar'tmenl_s,_ which includes ihg recammendation s on Directiva
Princiy

)

wra
- e
e e a—

and ~ Gentrai - =



e —

S PR E




..;2"-:
]
T

B

e i

LOK SABHA SECRETARLL T
COMMITTEE ON GOVERNMENT A ST AN ES
MEMORAMDLIM Mo, <

Subjact: Raquest for Sropping of Assurence given in repiy tn Starred Question
Mo. 2 dated 01.03.20:6 regarding "Temorist Atgcls =

Qn 01 March, 2016; shi sumednanand Sarswat| and Ehrmeli Saniosh
Allawat, M.bs, addressed 3 Starod {ueston Mo, B2 te phe Minister of Hore
Affeirs. The text of th= Qusstion zlongwith the repiy of Lha Minister is as gwan im the
Annexure,

Ll The reply 1o the Questian wis treated 85 2n Assurance Sy the Commites ans
requiced tn be Implamentee By the Minizty of Home Affairs withiy tres manths
From the date of reply but tne Assurgnce 1z vab 19 22 implementng,

3. The Ministry of Home Affals wide GOm, NG.'[S»‘]*.E,-'4_.-'2I315n1’_-i-:1.*'|] dated
20 May, 2016 hayva requested Lo drap the Assurence on the fllowing graunsis-

“That this Minislry's replios in some Previous Questions that The ractas iz sl

undar fivestinstion® hag bren treated as Assuance and on this Mnistry's

request, besed on the gropnd thet the ivestostion of coses s time

CONSUMING and not witiin the hands of this Minlsty, the Comymittes on

Govemmant Assurgnces had doreed o din such Assgmnes A5 the Instane

Assurance I8 also of the sama nafure, it s requested thas croppirg of the
2bove Assurance ey please be considered [y Bl coimpetant suhmyriby

<, M view of the abowve, tha Minlsiry, with Lhe cPTEIvE of Minister of Stats
{Home Affairs), haye requssted o drop the above Assirs nee,

Thir Committoe may consider.
Dares: pyfileaig

MEw DELHT:
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BOVERNMENT oF INDIs
WMINISTRY OF B QME SFEAlRS

LK SaBHa,
BTHRAED QUESTION NO.*g2
T BE ANBWERED oy THE MARCE, 201-BFPH:1LGUN& 41,4837 {BAER

TERRORISY ATTACHS

B2, BER! SUMESaM S M SEREWLTS
FHEBAAT SAMTOR AHLAw -

M ik intstnr of HONE AFFLIRS B2 ploosed (o seaen,

(ol tne fsimiis of Iverist pttaalke !m:lu-ﬂ!ng Pathaniias alv-baze sttach

mmﬁgﬁ iy thm ¥eIry S4% gnd 2313, (he Bumber of i::.l'f'i‘iiamxamuriﬂ's

Parssanet infurgd and kifizg, terverisgy @pprabendsd z2ng Idliiag Elong wiik
e stntws of the Investinstion in those cases;

enaa rroently o conduse &
lvera e smennly nstalistions i the

) i s, thm Heisils tharges 2ng the fellownp acitnn takeaen Theraon;

) Wi tinm SeveTrent Bropozees in ETEVYEnT various Soareh engings,
inchudiing Loagle froin Hepicting maps oF

Eue country sud g Séy The detalls thereaf; and

{a) tha Steps talien fo check Feturrence of sych atts
MeAsures tekan fur Better so-srdlaation aMongst the S2Curily agencige
2 strangthen the horder SROUTIYY 50 55 8g chocl infillration &7 tevrorizia
i the SRty '

AMEYEY

MIMISTER g STATE iM vE Minisray oF HOME AFFAIRS
{SHRY HARIBHAY PARATHIEMNA) GH:&UI&IHEAHY}

(a) to {a): & Statzamant iz iaid on tha Table of the Houze,
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wvarall intemai Sec ity situaticn in the Lountry ix ffly under

Tontrod, wiph Y2osrd o wrrarizm in the hinierang of the Couniy, nurér:g

the wagr 2085, ome tamrar attack took Place on AT T.2045 ap Binanasar in

Srrudesngy Disteied in Furnjab By terrorisss !mﬂiirnt?ng fram Pakiztan. 2

Ty Forces. in the beginning

of Ehe yewr 204 B, & sismiigy tervar attacy took placy gy o JINVAry, 248 =i

ths FPathamng iilr Foren Skation by terrorists In?’!!ira&!ng fram Pakistam. In

Ehig naident, ¥ Security PeErsonnal sndg 4 Cilian werg kied angd a7

*RcUThy personne g T Civilian were injured.  ay the wrrovisis were

Nettrallzad by the fiecurivy Faress,

l'm*&&tigsﬂcan fygmg

¥

e

P

Cases jz jn Drogress,

2 2_ .y --31f

_m},' reapsstively, Tha iewest_igaiiﬁn of both the
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= oamnr ot Imielligenss Tt pil s werglved prior i ine stiash, and

sungaguent svestigetien inta 2 P athmekont terrmsiat atiack by e BN, b

wmp been slaslossd gnmy (e toveurisis welnmged te the J&Ea‘}haam@’hamﬂmd

$pproriet ouilt Wt T Falrirtamn. T oSTs 1w mleg evelonss on reeoed timi

tls dervovist allack Was g by Ao Jafigi-a-lotamenas ehial, WAk
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rEmana fxkar ol e S

eelewant (mformatinn aboni pwnlvement si Fak maiinnials with tha Pakilatan

ﬁr.;-'aﬂ:rﬁ-meﬂi.

The Fovarinent of Fokistan BaE regiciaran A CAES s ivantigute the

role o Palkistani wlamanis imarp e in ks awppnriat stizobi.

iny & il Ths  FeouriRy auait of =l s EaVeiy paalghed argeklighments {
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Goanals from e b0 STNE The Zecurity apendies sleo get =gl IMIAHS

Wlockae oM 8 Cohe 4 cass hasli.
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LN SARHA SECRETARIAT
COMMITIEL ON GOYERNMENT ASSURANCES

MEMORANDLM Mo, &

Subject: Request for dropp'ng of Assurance given in reply 1o Unssarred Question
NG, 162 ggted 24.02.2016 regarding "Streqigth of 1AS QT cers.”

G 24 February, 2016, Shri Om Birls, M.P. sddressed an Unsterrod Quaestian
Me. 162 1o the Prime Minister, The text of the Questior alongwith the reply of the
Minister is as given in the Annexre,
2. The rezly to the Question was treated as an Assurance by the Commliize erd
regulred to be implemented by the Ministry of Personnzg, Pusic Grisvences and
Fenzions {Depertment of Personnel and Trathing) within throe months from the dase
o the reply but the Assurance is yer to be implemznted.
<4 The Ministry of Personnei, Public Grievances and Persiong (Departmant of
Personial and Trainingvide Q.M. No. 28016/06/70158-A35-11 dates 13 July, 2316
Fizve requested to drop the Assuranse on the following grourids:-

“That Fixation of Cadre Stength under rule 4 (2) of the Indizn Azminlstrabive
Service (Cedre) Rules, 1554 provides that the Contrsl Govermmen: P i
consutation with the Stale Goverrment concerned, shall ardnerily revow tee
strengls and compesition of ezch cadre. 1L Implies that It can he cone bergrs
or afer an intznal of five years. The State Governmont af the Cadee
concerned submits the Cadre Review proposal to Contrel Govosamernt 2000
with functiona’ justification ard recuisize informeton. 17 thare & svorfal of
any information, the Central Govarnment racuests the State Governmen: for
furnishirs the same and then only proceacs furlher with the cacre review
morrrally; the cadre reviews are delayed due in the Stak= Government's
inabllity to submit the Cadre Review proposzl n dme with BUEUats
information.  Fuither, there has been no celay on the part of Central
Govarnmert in raviewing tie Cadre strengih of various stales inciuding
Hejasthan. Some Siete Governmants are et to submlt revises Cadre review
pranosals or heva been requasied to furnish clarfcations with reference o
their Cadre Review prepassl which ere stil awaltes.”

B =




<, [n wiew of the sbove, the Mirisly with the aoproval of Mirister of State for

Personnzl, FPubllc Grevances end Pensions, hove requestsc to crop the zbove

e Lk -

AZELrENCE,
The Committae may sonsidar.
MEer DELHL
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GOVERNMEN| OF TNOLA
MINISTRY OF PER SCNNEL, FLBTIO URIEVANCES ANT PEN RICTIS
(MEPARTMENT OF *ERSONNEL & TRAINTNIG '
LOK 8a%1A
TUNETARRED QUESTION NG..lﬁ;
{TO HE ANSWERFD O 202301 €)
STRENGTH OF [AS CHIFICELRS

162, BIRIOM BIRLA-
WLl the PRIME MINTSTER be pl=azed o st

{8) . whether e Govecrment has reviewe! the steyeh of TAS o Mfomps sequived Ik variouz
States every five voars:

b: 375, dhe details tharzomand the lost sueh rzvicwr for gach Stase

iz whartier there bas been 2 delsy in reviewiie the cadre stroneth for vavicgs Sl
- - - " . = - t‘ -
wielaivg Rajasthan despite & reconuncnation izt the Stade Governtent: and

(d)  ifsn, the detils thenssf gid e reasons tharelicy
ANMSWER
Miniater of Btue in the Ministry of Pavsanncl, Publia Grevences aad Pensiong 290 Ministe-
of Sials in the Prime Minisier's o T, (DI JITEMDIE A EMGH)
(2 Yes, Medam.
(b} Dezileas per suclazed Annexics,

{e) & (A%  No Mafan Thers hae bezn o delay or fhe pert of Cental Goverrmane in
TevirwAng the cadioa slzenath of Rajugzazn, Y urthar, seree Bale Governments are vt by sohigalt
rovized zasire TTVISW Proposals sy pel prescribed aosms ul DaPT,

-

Deteils 25 par enclosed Annaaree,
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17 | Uldar Pradush o L M 2 8 s Latrzraviog diein2old |
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LOK SABHA SECRETARIAT
COMMITTEE CN GOVERMMENT ASSURANCES
MEMORANGUM Mo, 13

Subject: Request for dropeing of Assuencas olven in replies fo-

(i) Unstarred Question No, 3514 datod 21 March, 2013 reqarding *Viclstion of
sherla Application Act, 1936." (Anrexure-13,

(i) Unstarred Question Mo, 5238 czted 14 August 2014 regerding “Sheria

.E T

Appiication Ack™ (Arnexure-TT),

The above mantiones Quastions were agdresses By Sh Aszcuddin Owalsi,
M.F., to the Ministor oF Minority Affzics. The cortents of the Questions along with the raplies
of tha Mnistars are as given in Arnexire (1 ang II}.

L The rezlies o the Questiors were trestes s fssurances 2nd requiced W be
implarrent=d by the Minkstry within Uires monchs of the data of the repy Sut the Assurznoes
are yat 1o be imzlomenied.

i The Minlstry of Minorily Affairs wige O.M. Mo, 11021 20/2024-Coord dated 28 June,
2016 hava requested to drop the Assurance on the following grounds:-

“That the Hon'sle Suzreme Court a1d the High Courts are designalzd Court of Recars
Wi means onfy ey have the mancate to interpret the law, No other Courior
Instiulon has got tris authorty to audit or consor the wward of any Court, Thercfore,
It wizuld not be practically feasible and Judicious by this Minlsty ta comment on ths
meerpretation of Sharia Lsw mads by tho Judiciary. In view of the sbova, the
ASSUTENCeS given I Lok Sabha Unstarred Questicn No. 3514 dated 21.03.2013 and
Lok Sabha Unstarred Question Mo, 5238 dased 14.04.2014 et=red above cannot ba
Falfitled, '
4. In view of the above, the Miristry, wich the approval of Miniswer of Steta for Mincrity

Afairs, Fave requested to drop the zbiove Assirances,

The Committes may consider,
NEw D= Hr
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R MAGISTRY OF MINQRITY APTAIRS

' w LOK SARHA

TNSTARRED QUESTION NOL 3024
TO BE ANEWERLD ON 2133013

Yiolation of Sharin Apploation Ao 19536

Jla. SHRI ASADUDDIN WALSL:

El

Will the Airister of MINORITY ATFATRS b rensed to sate:
1 {a) wheder there ds growizg restlossness among mwusims over the glleped
wmisinteryratecon of Sharis Law by the Judiciary wiile deating with Sharia hased
ceses 11 vidiation of Bhena Apnleation et 1936

ikl if ge, tae deiaila thereaf,

; (e} whether All India Buslims Personzl Board Les sobmitted ang mamorsnds o this

effzzt o the Governmert; end

SRTT TR

i) 1T s, the defails derecl and the steps lken or being Taken by the Govermment Lo
pruotzct who sentiments of fhe muslims i the couitoy?

ANEWER
MINISTER OF STAYE IN THT. MINISTRY OF MINGRITY AFTATRS

(SHIU XINGNG ERTNG) i

1
] fa) Te (dk Thoigh the Quvermmeant has nor reccived sy desument'cormunicatizs in
ezspant 00 alleved misisterprentsn of Shasa low by the Judicisns whils dasling wiih
Shariz cases in wviooation of Shatia Application Aet, 1930, the AT Tadia Mushin Parsanal
f Law Boagl hpd subittad a cemoredum that shiars wag misintsipraration in lslamic
{ Sharin theough el odsions of cowt and thet the Shiciy ApTlication Act, 193 is
i
I 3 .. 1 1l " : 1 . -
| distosted parliculecly in the matters of “Taleg’. The mattar is vnder exemination.
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: : GOVERNMENT OF INDIA
IGNISTRY OF MINORITY AFF&IRS
LOK ZABHA

UNSTARRED QUESTION NO.SZ38
T BE ANSWERED ON 14-05-2014

Sharia Application Act
G238, SHRIASADUDDIN CWAISH:

Wil tre Minista: of MINORITY AFFAIRS be pleassd o siae

aywhathor thare 18 growing restiessress smang Musimd ouved

rmsintererciation of Shara Law by the Jud ciary while deating with Sha

winlation of Sharia Anploation A, 1938
(£} ¥ 50, the details therecf;

fra  allegad

M= C=2E2s 1A

(o whather the All India Musiims Paemonal Law Bosnd has subirttied sey mamorande

tothiz 2f=cita the Government, ans

(dy if an, the detals lhereof and s steps lzken o0 baing laken by the Sovarnmend 10

prolas the ssntiments of the Musimes in the country?

=

AMNEWER

MINISTES OF MINORITY AFFAIRS
(DR, NAJMA & HEPTULLA)

2t ) The subject matier of the Question peaains to Minsiy of Lew & Jusice

Howawer, the finistry of Minooly Affars has onot oo

docurpsntcommunicaion mn respect of slleged misintsnzretation of Shans
B oy the Judiciary whi= dealing wih Shang cases in vioation of Shara
Auphoaiion At 1935 The Al Iedia Muskn Persgral Law Sosrd bad
gubiiliad a mematandus) thal there was rrli!—:i‘!|ﬁfp'"|'-‘_.;:'-'|i_:5|;l ir siEmic

Sharia mough corain decigiors of court and that the Haana Anplication
Act, 1226 is distortad particularly 0 the matter of 'Talzs', Ithad be

| e Miinigmny of Law & Justice for appropizte action
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LOK S4BI4 SECRETARIAT
COMMITTEE 0 36 MEANMWENT ASSURANCES
MEMORAMDUM Mo, i4-

SUbject; Fequest for dropring of Assurznce gven In rephy to Uasterred Guestion
Mo, 2885 dated 10.05.2015 Fegarting “Extension of Sikth Scheduie

On 10 May, 2016, Shri Jterdes Chaudhary, MP.,  addressed an Unstarred
Question Mo, 2685 o the Minlster of Home ATalrs.  The texr of the CQuestin
aiengwith the repiy of the Minister is 25 grvan in the Arnesurs-T,

2. The reply to the Question was trestad as 21 Assurance by the Committes ard
fgdired 0 be implementsd by the Mirlstiy of Home AFzis withi thros micitths
rrom the date of ragly byt the ASSUMENCE |5 vet te pe implemontad,

- The Minlstry of Home Affairs vido ML Mo U-13012/0502016-NE-TV dated 5
January, 2017 and &ih April, 2017 heve resuested to drop the Assurance on the

fallowding qravnds:-
"Thzl in t12 jnstan: cdse, Slate Government of Menipur, vide =i lobker o ke
UZ.02.2001, had cofveyed decsion of #he Seats Cehinet thet it Fas no
chicction 1o the extension of &5 soheduie of Ve Indisn Corstingtion in Lhe
wribal areas, in the Hills Districks of Manipur with certain o) edjustrnant and
emendmants, In response, this Minlslry vide lettars dake 210520001 &nd
17.10.2001, requesied the Stato Governmert of Manpur to fumish cotlls of
SDRCGRC areas t0 be Included i the Sieth Schad e of the Cojsttotion and
proposed foca’ adjustmants and ametdmerts, pe PR Npais racaiiad vice
letter dated 151 July, 2014, the Governrient of Maviper informed st |
Casinet Sub-Committee could not fnalize 67 lace k2 report to the Cavrel for
BpZroval auning it tenure: Since then the mater of imolereatatian of Sixth
achedus of the Canstitution has not bear tBken Up as yet. State Covarmmert
of Manipur has bezn roquested i connecton With similar Assusance vice s
Ministry letkor ro. U-23003711/2015-M2 IV deted 07052015 any suUbSRCLEnT
remtingers datod 28,05.2015, . 12.08,2015, 1B.05.2015, 15122015,
06.01.216 UE.DI-EDIE, 24.024.2018, 03.05.2008 anc 01032008 and lether of
even number merbiongd above dated 28.06.2016, 25.07.2015 and 12.08.2016
t> provide details of certain local adlustnents’ for exteasion of 59 schedule
pravislons o hills areas in Menipur but State Governmen: of Maniplir is nat
spedfying ard corvening tho detsils for Uiflling the Assurance, In view of
Government of Maripus [ster dated 150 duly, 2014 ang ro FRSpCRSE 0
Ministry of Hore Affsice communicstons mentioned abova, 1z clear *hat
nzreis no roadmap for extorsior of Sixkh scheduled provisions b ADCs of
Manipur with the State Government.”

e
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4, Ir: wiew of T2 above, the Ministry, with the azproval of Mauskes of Stats far
Heme Affais, have requastad fodrop the ehove Assurarce,

Tre Committzs may considar,
Dat=o s e[n)zs19
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GOVERNMEMNT OF INDIA
MINIBTRY OF A0ME AFFAlRS

LOK saaHA
VUNSTARRED QUESTION wao, 2585
TO BE ANSWERED oN THE 107" MAY, 2016 VRAIZAKHA 20, 1520 (SAKA)

EKTEHS!’QH DF S51XTH SCHEDULE
2HES, SHRI JITENDRA CHAUDRUEY.-
Will the Minister of HOME AFFAIRS k= plessed in stata:

{a) whather the Cevernment has recaived represaniatisns 4or oxtending
the provisions of Sixth Scheduls of the Constitution ta the M
sraasidisiricio a7 Maslpar dorminsted by the Schuduled Tribes angd §f S0
the dotails theroog;

(L} whothep extension of EE_:HH Schedule to the sd8itd araas hag bean
recemmended by Previouz State Governments in the past aad if &0, the
reaction of tha Govermment thereto:

{=) the canstrainte heing faged by the Govarnment in extending the said
Provisions to fhe M areasiistricts of Manipur and the a2ction plan of tha
Government to remove thyg Lhottlenacks ang take imﬁ'sed!ate steps In this
;I'E:i{rﬂl‘r.’;

{di whethor the Government, in BHarcise of special Powers canfoerrad
undar Article 3740 ot the Canstitution, wauld taks unilatars] MogRures in
this regarg toeping in view the n2ed to protoct the land, rights and
identity of the tribal pecple; and

{e} If sa, the dotails therpafy

AMNBWER

MIMISTER OF STATE I8 THE MINIETRY OF HOME AFFAIRS
{BHRI KIREN RiJ1Ju;

[.a,‘:u Heprasentaﬁuns have boen rocelved from varions organisations fgr
extanding the Provislons af Slyih Scheduie of fhe Constitutian ta the Hil

wreas of Maniur,

-
e =
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#

LE.US.0. 5o, 2635 FOR 10.05.2018

(L) 4o (e} Inthe Year 2301, the Government of Manipur has copyayad ks

ne chinction to the exten=ion of zin:h BScheduls of the Constitation in the

e — —

$¥lkai =mroas. in the kil districts of Manipur with certain “local

sdjustments and amendmants’. Thz Gaverament of Manipur has bean

azked to send aatlalls of loca] adiustmeanis and amendmenis from tirre ko
4

tima. Tha Governmant of WManigur nas ot sent details of iocal

—_

adjustmentsirevised proposal in this reg ard so fzr.

dowow ok
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LOR AR A SECRET [ eraT
COMMITYEE ON GOVERNMENT ASSIHUANCES
MEMOSANDUM Mo, 15

Siinjeci; Racuest for GrOpping of Assuence given n recly ko Starred Juestion
Mo 365 dated 20042015 FREIMGING "Transpert Locistes in REi'weys"

Oro 20 Anrl, 2015, Sk Saley Rejeev and SAf Mohite 2aul Visysinh
Shenkarrag, M.Ps., addretses 5 Seapres Question Ne. 365 £ fhe Ministar of Rallwevs,
The text of the Question A'DNg with Lha wply of the Mintster is as qiver in the

BN re, -

& Tha rep’y tn (he Questiong waoe toeted 25 ar Assurance by the Commiten and
reduined b be impameanted by he Ministry of 2; Iwiays within thiree ma 2 from e
date of the rasly bil the Assurance i YL B Be implermented.

3 Thz Ministry of Raitways wde li‘J.*vl.Nﬁ.EIIII.-'J.-”-_.--T‘.-',":5_.-'r_1 deted T8 Masch 2017
hdve requosted o grop the Assurarce o e following gaaurds:-

"Thnat the salg Pragesal for settirg up Transport Log sticg Coraoration of Tndig
(TRAMNSLOD has besn rejected &y the PMC. Tn wisw af this, the Assirtarce

meaqding the same ro [ONGET remains in fofce.”

4. T vigwe of the ahove, the M =2, with tie approval of Mipister o Sl incthe

Miistry of Railwvays, have Besiod 0.drop the shove Assurancs

The Committee My cansider,

Mo DELHI

L ]
Dot e o | -"'.[E‘-"fef

& :




= LSS =n



‘.Ea COVERNIAENT OF INDIS

Ararire
MIMIETRY OF RAILWAYS
LOK BaBRA

STARRED QUESTION NO, 263
TO BE ANSWERED oM 20.04.2013

TRANSFORT LOBISTICS 1N Railways ;

ey

Y363, SHRI BATAY RAJEEY;
SHRIMORITE PaTIL VIAYSING SHANKARRAD:

Witk tha Rinistor of RAIWAYS be plsased to stabe:

(+) the details of Feverue samed by ihe Reflways foom fegiohd
business during the juat three years, yeu rriss:

(&) whether tha Railways propose to sxpand freight handiing
CABACIY in tandao with expansieon of fralyht canying netwark
capacity and if so, tho detsils theraol;

(=} whether the Railways propsss o se! up a4 paw entity
TRANSLOL te handie tranzport logistics;

{€d If 50, the details theran] along with the chisctives, rolss and
functions of thiz new entity and the time by whlsk 12 le likely to
b sat up; and

i3] the eother sizps  taken by the Raflweays to boost ths
impleamentation of railway projocts through the Public Prvate
Partharship route i freight and fransnor Ingistice?
FANEWER
MINIETER ODF RRILWAYS

(SHRI SURESH PRABHAKAR PRABHLY;

{2} tv {8) A Statement s iaid on the Table of the Hoavss,

=h AR
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STRTERBENT ASFaRALES TO M BREFLY TO PARTS {2} TD |a) &F 3T£aﬁﬁié+
QUESTION WD, 3b3 BY SFR! 3ATAY RAJEEY R/RMZ HFERE] MORITE PATIL
VISAYIINH SHAMAAREAD TO BE ANBWERED IM LOH SABMA M
20.04.2015 RECAADING THANSFORT LOGIBTICS 1N RAILWAYS

vapThas detalls of vrevenmus sumned by the BEalwaye from freigin business.
during the lausit thexw yaars 2 appended.

i) Sontiruction and development of new tsrminals, modermnizolics of the
gxlsting lenmimzlz and ewpanaien of frelghl headling e=pasity i
tarflzan wiilh ms;aanmfnn ot ‘Ii‘r&!g?:*: carryinyg matwoerk iz an engslag
process over indian rallvays, Propessiz e cErefully zerctinized and
tahan forwesrd for suncbon Beosed on eperationsal  ceguinemend,
eamersntlal viabilily, technics]l fesaibily and respurce avoiability,
Hr op Di-02-2043, 53 Geoods Shed wirks ar2 sanctioned at = cozt of
TATH.TZ crores., Furthar, fo factiizte developmeznt of = astwsri of
feaight terminales with piiests jnvesimants fo provide efficient and
casi effsciive ingiztize sopvicess with warahousing soluitonz, o paw
schems numely Private Fraight Terninal {(PFT) waa lzunchad an
ILL3.10. Tha polley wae reviewsd and vess revizes on 220442, Sud
oi 35 propanels gived sz @, 21 terminnis heave singe been netifisd
for easmmarsinl worklag and Yo pdnelzla’ spproval has baen glven by
the Zanat Rallways for mman'mg 38 terminalx.

(=& {4 Yes, fadam. & propossl 1o et up d"n'an..ga-ﬁrt Lopistice

B -

——

tmmfzmiﬂ&n of Indls {'I‘ﬂ.il'-i&:..-ﬂ'&], g Public Seutor Undeviaklag (FOU)

p

T

lﬂ cawalon mld MENADS ra!l ;rm‘m‘tmﬁ  SiE ] E-fﬁrﬁﬁsﬁ-'ﬁﬁg siies Berks

aiﬂng hgdwm network hus hmm rmosied by Fﬁ!“‘llﬁtry o I‘E_me;'s

s i,

% P S

Pﬂesaniﬂ:-,» the proposz! far 'e'tt!ng up of the progsozesd PSY i uEraT

;amce-ss for finaneial appm!sal thraugh  Expendiiere anr.cﬁ

L ——,

4o , : el -l Ay
Comrittes {(EFDMPIR). The solss end funciioms proposed fo ba

entrugtes to 'ﬂ"m&*ﬂSLﬁ gre ns follows:

Comian...2

38
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1 Davelopment of Mastar Plan for o nEtwork of freight denninals,
moluding Multi-Modz! Loplatics Parks (MMLEs) considering the
trafiic potantin!,

ii. Develon a businees plan  for satiing ug  of  ingistics
pariesiterminzls.

1. ldentification of surpiuz Raibway i#:ml avaliable for gze in up-
grafation and expansion of exizting gends shed inte MMLPs snc
Yor develapment of new lerminals sad MMLPs,

iv. Beovefop goods sheds a3 madern handling and distributlon golnts
by providing walus sdted services whicsh Inclads pacisning,
labeling, retaliing flstribution ped In lony term re-processing the
Ca2rge as per the customer neads,

v. Develspment of customier cantric warchousss and chaln of
controlied atmozphere warshousss for providing suppert to a0
typ=s of buslness,

vi. Making arrangements for Inter-Maoda] transfer Including road to
rail and rail to road.

vil, Development of intagrated machanizes environment frisndly
wadinginicading arrangement for bu'l tratflc iiks fron ore, coml

atc,

fhe process for seiting up of the F8U can be token up oniy efter tha

;:p-rm'ai of Cabines. :

{2} A palicy for Participative madals for ralf senn=ctivity and capacity
augmenialion project has been Issusd in Decembiar 2092 to facilitets
investmants in rail connectivity preiseis.  Further, Minisizy of
Railways has issued Sectorsl Guldelinss in Hovember 2044 for

Cemestic and Forelgn Direct Investmant (FRE) In Rall Sector.

W

A S LALLE.
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AFPEMLIN REFERRED TH I REPLY TU FART (o) fF STARAED QUSITION MO
355 BY SHR! BATAV RAJESV AMD SHR! HOHITE PATIL WIIAYI™NH
SHANXARRAD TO GE AMIMERED 1M LOX SASHA ON 20.04.201% HEGARDINGE
TRAXZFORT LOSISTICY I RAILAAYE

{2) Statmrnent showimg delalis of rswenus sarned by Raiheays from helgkt
dudng last three yrens, ysarwiss and Zone wisa.
Fin enonel

Railuwsys 201213 Z043-44 | 21415
! japmrax.)
[ Cantral 5311,35 | g450.12  GTE3.ED
| Emstem : HDTD.OD 3334.26 38580
l"ié;m Cantral FE15.55 | 573878 TT53.8%

=nut Gosst 2450.99 4495778 | 1135188
Northern T 824342 &3232.81 726113
[ Pierek Cevirsl IR E 722730 BTAE.53

Mprth Esstern [ 10493.37 CAD0Da.ET 265,51
[Merthesst Fioatioe | 154147 1672.4% 1858.0%
(Worte Vastarn 381734 3972,34 | 45 37,92 }

Southem | ZB3B.T5 Z78T.28 25.43.25 |
South Cenirs h eRTa A2 T 1-1::?&*':&.?{

Bouth Sastern T rogedd| 00 SE8Es4 S52C.1% |
South East Central | 745524 BRTA.AT . pSRE.22)
Zouth Weatern 2230.87 T patzaa 352350
iestern | o §550.1% TO24.92 | 0000 810452 |
[ Weet Coneral | 570,42 520,54 |  ¥EU2.00 |

Total BEARR.5E SEOUG.E2 120 IEi,a8
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i LOK 54 #HA SECRETARIAT i
| i COMMITTER ON GOVERNMENT ASSLRANCES
MEMORANDUM Mo, 2
| Suiiect: Raduest for < 1p|:|.|'|l:| OF ASSUrENCE Sivern 0 reply o Unstasred Luestiog:

.\,lr

MG, 999 dated [03.03,2016 regerding "Vialetion of Licenslng Mo

{ Un 0Z March, 2018, Shri Janardan ainon Sigrlwzl, MP., addrassed an
! Unstarred CQusstion Mo, 959 to the Miniser af Communications aad Information

Techrolegy. The text of the Cueston Along with the reply of the Minister is as given
in t"l:! Arnexurg,

ipimm

2. Tha reply to the Question was traated as 2n Assurance by the Commities and
: Fegired to be implemiented by the Ministy of Communi catiors and Informieticn
| Technolegy (Department of Telecomrs inlcations} within thres morths from the dats
of the reply but the Assurance | vel to be impiamentod,

Tha Ministry of Communlcations ¢ \epadment of Telecommunic ations) i

e

] CLM NG A-1572010-A5-1Y dased 25 New E-rhn?r, 2016 have reguested to dron the
| Assurance on the followisg grounas:-
]_ “Thel the matter is pang I 4 Zefore Hon'ole Sunrems Court of India and evor

sines for the first thne when the case was fled wiay back in 2014, ther are no
furthar orders of disting. As such, cong derzhle delay is lilkeh to Lake olece In
trz Fulfiimant of the Assurance due o the makter Ret 2 5 JI':JL.:HI:E.

MEw DeLHl

] 4. Im wizw of thz ghove, the Mitistry, with the approval of Minister of Slate
(Tndlependent Chargn) in the Minis: Ty of Communications, have reguested b drop Hhic
i ahove Assurance,

j The Commiliee may consicer.,

| '

|
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o GOVERNMENT OF INDIA

WINISTRY OF COMMUMIGATIONS AND INFORMATION TECHNOLOGY
DEFARTMENT OF TELECOMMUNICATIONS
LOK SABHA
UMBTARREED QUESTION MO, 985
TO BZ ANSWERED OM 2™ MARGCH, 2045

VIOLATION OF LICENSING NORMS

989, SHRI JANARDAN SINGH SIGRIVAL: .
Wil the Minlster of COMMUNICATIONS AND INFORMATION TECHNGLOGY

be pleasad to sigte:

{g) whsther the Govsrnmenmt has tzksn nole that some of the maobie service

providers have reportedly viclated the licensing nerms in providing 3G 22Micas;

{(b) " if =0, the detalls of sych vinlations reported slong with the sction taken agsinst

the ening =anice providers during easn of the lasi tras years end the cumrent year,

company-whss;

(cy  whelhsr tha sarvice providers have compled with the directions issued by tha

Govarmmant againet such viclations: 3

(d) i s0, the details tharesi and if net, the reazons thersfor. and

(8] the steps teken by the Governrrent to ensura sumpliance of lisensing norms by

ihe mobile service grovidars?

' AMEWER :
THE MINIETER OF COMMUNICATIONS AND HFORMATION TECHNOLOGY
1SHR: RAVI SHANKAR PRASAD)

(28;  The issue ralating to intra-ciicle Ieaming amatigemsents amonost 2ome of the
sanvice providzrs o provide 3G services in Service Areas in spite of not having won the
Specinim through avction conducted By the Department of telscommunications has
tean cbservad by the Soverment.

(hh  Aflsr chserving the szid viclations by the lisensees, the Govammen: [ TARTTe
ingtiuctions to the cencamned ficansess gn 23 Devamber, 2041 to imimediately stop
provision of 33 sehvicss in this mannaer,

ic)to (&) The zervice providsrs submitied the Patition Mo, 518 te 533 of 2011 in
Telecom Lisputes Satilzmant & Appsliats Tribunal {TDSAT) =gainst the instructions of
the Departmant of Telscommunications. Canssguently, TDSAT vids its judgemant
defed 28" April, 204 obsenad that the intra-gircle roaming arrangemants does nat
viclale any provigion of the UAS ligenss - hald and it is nct Gpen for the Government o
proniblt the pstitioners from camylng out the servicss in terms of the sareements,

The Department of Telecommunications has challanged the judoement passed
by TOBAT vide Civil Appeal Mo, 10801-10817 in; the Supreme Court, Tha matter is sub
judice, ' B T

]
as .
- : :
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EOK SABIA SECRETARIAT
{‘7{}:&;’:};'1]"} EE QN GOVERNMENT ASSURANCES
MEMORANDUM Mo, (o

Suiject: Requzsl for dropping of .5.5:. rence gvenin seoly 1n Bnstamed Creston
Mo, __“4 dated 22.37,2016 regarding "y Macxagad Food”

O 22 Jily, 2016, Shii Sushil Kumar singh, ML, addressed an Upstarod

Question Mo, 1034 1o the Minister of Heal'h =nd Family \Weifare, The text of the
Cuestion alorg with the reply of the Minjster is as ghven In the Annexire,
i The reply to the Question was Treated 25 an Assurance by tha Commitkae and
required to o2 finplEmrented By the Ministry of Healbh and Fawiy ‘Welfzre
(Czrastrent of Heaith an Family v‘.-'e!r'arr;j_l within Uirze montas from the dase of toe
ety butthe Assurance s vor Lo be ImMpiementad,

Tha Ministry of Heallt ane Farly Welfare (Degartmont of Heslth and Family
Welfara) Widge D.\?_F.K':I.H_lll'.ﬂ2,-"!,."1015--DF£;C date 15 Septembar, 2016 Aavs
refuasted to duep the Assuiznce on te fodowing GroLlries: -

"Ihat the teps conzidore: S RMELCssany for prometng te intorest of co- ml‘“ra

through svallabiily of sale znd whelesome food end grewth of r-:u.-'l

Processing [hdusirles, dre token By e Government fron thns to 1 me, and it
S contingous process.”

i, Tn view of tha shoie, the Miristry, with the asproval of Mirizstes of Stale for

Healih end Family Welfare (FEK;, h2ve requested 1o drop the above Assurance,

The Committes may consder

Fewe [32H)
it =t
Dates: 4 1| 'l‘lf,‘:",;;.ri:r
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GOVERMMINT OF INDIA
PUMISVRY OF HEAT. T3 AND FaAMI v WELYARD
DEFARYMENT OV FEALTH AND 74 MILY WELFARE
LU AT
UNSTARRED QUESTION MO.1pne
T BE ANSWERED G 220 JULY, 2084

FATKAGED wa0in
1024, SHRY 5U8KIL WUMAR SINGE:
Wil the Minister of B2 TH ANT FAMIDLY WHI kAR £ Be pleasad 1o siute
{2} whether the Governman | s dware that Sietrese defisit has incroased DEiwesn coasuTar 4
packiged fogd sompaaies alter Covemment binmed e Muggic noodic brasd Bt i g, the
deiuils theseof:

(b} wherker demand for Packaged food and sheeks has cotne down due 1o e e it iF an,.
the deinils therzol;

(e} the fither RS teken by the Government to bridge thy defizit apd premoie neckeged food
AEG0 251 Consinners:

(b whisther s Government PERNCSES (0 Inale sieingent laws e ctly implement the eXisting laws
o avoid such instancen; and

() i 50, the details therenf and steps tikan in this reyapd?

ANSWER _
TEY MINISTTR OF STAYE IV TIE BIINISYRY OF HEALTH ANS
FAMILY WELFARE
(EWRI PAGTAY SINGH KULASTE)

(2 Cevemnent Aware of the cuncema of the food Processing indysiries. A steps

_Conziderag Piuedsary or promating the intorest nf Lonsumers throued, aveilebility of safe ang

—r

Wholesome o8 and srowrh of tood procedsing sty &1 DENZ talien by the Croveninant, "

L

e m——— }1'

() Nazuch duss is available with the (Fovemmant,

(e} The Ministry of Fand Processing Industries i Prometing growth of fisd procEssing
seclor theough schames aimad = Grzation of infrusgucters including maga fong parks, col
chain, modsmisation of public absttoirs, serin R up'upgradacion of fnod testing [nborstniisy and
dssiitares for RED in processed food, Furcher, the Fand Safely acd  Standuids Autherioy of
Indie (FSSAR 3 in constant Cialngue with e organizations EEPURSSRLInG Consumers and Tyed
Procesaing industy.

() & {e): A nymber of stepa have been taken by the Govemment to ingrave the regulgigry
proceduresiprocesses with 4 viay b0 ersuie xa and wholesame food and alzs fmprove the cass
of doing business wnd Enhensiig wansparency and predictability in deed sitn msking, Those
include increasing the nusrher o¥ scientific panels wider FSS A andl frequency of their mattings,
Rarmanization of food standards with intemetianal practices/standards and laying dowen paure
standurds, Regalar surveillance. monion =, inspection snd rasdom Sempling of food producrs is
alsn sndeiteken hy afficials of Food Safery Deparments of (12 respective States'U Ts o eneppe
inal they comply with the standards laid! down ginder Fond Safery and Standacds Aot 2006, und
the rules and regulations mado thereunder. In cuses, wheee the fuod samples arg Tound 1o be nop-
confortiing o preseribed slendacds, recourse s tken 1 Penal provisions undes ¢ hapter 1X of
the FSS Act, 2006, s

— e,
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LOK SALHA SECRETARIAT
EOMMITTEE ON SOVERNMENT ASSURA NCES

MEMCRANDUM N, 2.2

Sublact ; Reguest far dropping of As:umce gm.n norenly by Urstared Cusstion No
1184 daed 2507 Eun. regatcing “Winlation af Fore S Sight Act!

On 25 July, 2018, Snii Kenwar Sirgh Tarwer and Shd Rajpsnbnei Chucesema,
M.Fs., addrzssed an Unslares Guestion Mo, 184 1 ths Winister of Tribal Affairs. Trefex:
of the Quaston alang witl the regly of tne Min'siar (s as given iy the Ar FexJrs,

P, The resly o the Guastion was treated s &n Assurance by Lz Cammides and
reduired 1 be mplemenied by the Miniztry of Trbel Affsis witin thees renths fom e
daie of the r2 y out e Asslrsnze s ¥2l 0 0e imzlemented.

3, Tte Ministry of Trioal Aftairs vide M F . Mo 1607 2102018 FRA deted 18 Jure,
AT heve requasted to trop the Assuranos on the tolla WINg g ounds

i The ohus of Iwiermantation of the Aot liss with SheledUT Governmeant. The
FEprEseMalonefompaintg teceived i ihe e Sty an r=l’br.'9:‘ fo congerned Stata
Govsrnments for :r,r-;:fo.a. iae goiin ss p"r the provisions of the Schaguied Tribss
and Qiner Teaditional Forosé Dweliare (Rocognition of Fores! Rightz) Act 2008 (i
shot .-.-4,-.

) A par Saction B of FRA vide chaplor 11 t-:.'e:f Authontias aad crocaies o

ﬁ.'lt.r-.-
vesiing of Fores! § Hights", claims are fsg with Gram Sahka Gram Sabhs © NS
e claims o Sub Divsions! {ovel O ommifies (5000 and 5000 o Lhiglrint Level
Commifes (ULOL Some ralsvan AFSWEIoNS &1 as Utal=T

AR Dee Soglion € {45 .'ly eSOl sggrisved by the decision of the Sub-Oivsional
| Gy .1, C"'rr‘l"!E‘f‘ may {..r Fa I!:'"I'I'IJI" fc. tr,m IJ‘S-.. u.)l |_ Z2) UDI'—"“I ot H’l"'ﬂ'ln l;-*}

0ays from the dats of | a‘r*w" af i SLOC and fhe Sistrer lzval Commillee shgh

panser and disooso of :.-..W nElhong
'-'.Gﬁ':{fgﬂ rl '{3{ l- UE-'IJT"’J'. g,']&' 9 ﬂmfgrﬂ?d -IIII.rE'-r:'I'I_II'r E"E‘Ir:'-re lhu Lty -btl]cf Ln! E"
Commitien againgt fhe rssoidlion of ihe Gram Sabha Lnfess the Samo has hesn

Lrefared bofore and consigerad Sp fhe Sub Divisiona! L evel Commitics

#s parihe Section 6 (6), the decizion of the Distrin | _evel Dommittas on the record of
Tares! nights shall be final.
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Cngtrict Lavel Commifles 1§ g fns Auihon il e

o Distris Level -\..ﬂlﬂrﬂ'“ a Esxamings E”EF

fift) Ae per ihe prowsions of |'."-' R
for gwarg '_'E' tha Foresi B At |rS
aomizailily of |J|“'-' righls and aipoyss or reecls ha fores! rghls. I lhe r':r."ﬁ'.-*..*
ratt o sy pecson & relacied By DLG, the reasche forlhs said raisshan oG
sonveyed tn spplicant, '

]
T
-

(vl Soma of the representalions mentoned i the roemy greregecding.the rejpelian o
Azl Soms .“'-: .re;Jrese.:_.na.c. grs non-moamsnresiicn of ERA Mowevar,
Minisiry fias o auffoily or any mson *m"-'.' fos considerihe olaims reected by OLE
nEaTRRIGES raprEsy Hatione gra forvacded fo Slale Goeernment for -T:'-&lr:'w- g i
sams, Al ths Srafe Gowsrnmanis rom where rapresefanans rocewsd Gave

raconsiderss the relectsd slaims and grg implementing tha rR4

i i - o et e ok v s | Sjepdp

fu) 1t s aiso partinent to wmention that reoresentalion mey Do reooried (v hondiad o
- d et ! LA T

morg, i wol ol b pnssibis [ooanclosg s0 foogihy annsxre in fe repiy of Tha

guashiomn

it Tae crus of imolementation of he Agt las with Siale/l| Gavemmanis and fingl
authority for F',IZ'E"’“I.-"WD iz claim is Disinl Lavel Commities. It wowla it Se possitle
ta examing each and cyery repressnistion af Mnalry eel agcause Minely Mas no
ower fo reconsidsr the reisclen claing ang Ministry fust forward the same far

~onaidarsiion of Blote Govemimoni,

feid 7 diniatry weowia call for § repor! aganal each .5- SVECY TEDFESENTET0N, T Wi
dispropciionaieiy tivert e resourcas of ine iy

fioil The r.'-.'arf.'.'l:.l.'.rl it astion on FRA @ e O e game igshe Nreply ghien By

the Ministny = lroated gs Aseurances in thal Case fhers welld De srdiase Azstraice

o the issLn.

(¢} (he Stele Govormnenls are dkely to inoiuds any and every rafarence on FRA
ang poilsching the same by the Slals Govsroment from al Cistriz -w':‘-'c- will o ey
tediops and lims consuming orocess, However, a '“'n?r wgs sl o 9 concoman
State Govormments for Ririsiing the inforration on 13102016 which was foliowsd
Ly & renmnder on 12042007, None af tho &fale Lm-’arﬁ ot Res frnished the

iy

0

2 . e A P S GO A Wb SELS RN R
infanmstian, From the vory (&o! IRal Son8 G [ Ahe Sfzia Govermimeants G FEIUEAGND

e fbhisty Tor cowes of ﬁ:,::-'ﬁ migtons sent fo foorn WRareas, ihese
represaniations ware alreany sonl lo Slale Governmants 85 ang Wwien recoives in
ihis Ministie, f showe the fufilty of the affors o cn-.ezt Re fmcrmeaiicn from Slse

e ' ; P o -4
Governmants, ifiz'a pursly Sfote madar ano MiINIsIry fes 5e role o play,

e 2 IS ol B pary Byt
.I oroot I--;'||"|'1,_ Actoagis with land mamers, whnn a5 od sldls 5 ,h,._-; {hgr s eChoh
of FRA was chaptsr W fillad “Authantes and Froccaure for vesing of rorgsf

%
[u}
Righte® mantiong Gram Sapha- Sub Diwsianal Leved Commitiea (SDCC) and Dzt

g
B,
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:% ; '-:III:" HETR I, |'-'-.IIrI 25 Ill-r'l 'l: |I. Lase ars fel |Il' g au I.I]' L1 Il' -:"L'i:' I-II WCBES E-"I -\.-IEI IR AEW
e '

undor the Ad end mi cie efse fag any rols or 551.' it ffig malier Rence, if any

Sovmain! or FEpresanialion on imolementalion of SR i | recaived i ihs fdinigtry
Ministre can oo nofh g Oiher .hr.ﬂ forward ths same o e cancEmen Siefn
Gavarament for nacessa: ¥auicn,”

i, I Miew of fiz above, the Mirisln v o Tribal &ffaics, with the zpprove! of Mnigler of
State for Trika Aairs have reovestad b drop the aoove Azsurance,

The Cemritoe may considar
EY DL -

Daten:  ofit)2=19
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AN ERSLE

COVERNMENT OF INDIA
(MINISTRY CF TIBAL AFFAIRS)
LOK SABHA
UNSTARRLD QUESTION NO, 1184
T BE ANSWERED ON 25072014

VIOLATION OF FORFST RIGHT aCT

104 SHRIRANWAR STNCGTI TANW AL
SHEIRAJESHEIAL CEODASANA:

Vil e Minister of TRIBAT AFFAIRS be pleased to ergta:

£} the munka: of cises of visliong of provisicns of Hizrognition of Zaresr 71 Inte) Az 2006

igh
boing reportediuoticed by 1ha Coveriment cusing exch of fe 23t thves yoan end the currant v2ar
ir tiie country, Stzie T-wise;

(B} he ntimser of passs pending 52 o0 Sate and the §ieps being laken by (he (rovermment {us their
early disposs [ aqy

fc} the othar =g lekenfbeing tolen By fhe Sovernnent 1o aaleguard the lind rizhis ard
lvelibnod o (haiy?

ANSWER

MINISTER CF STATE IN THE MINISTRY UF TRIRAL AFFATRS
(EHRIIASWANTS NG SUMANBHAI BHA BHOR

(2 & (k) Complaints avz secajvad frum tiziz @ time regsrding imjslemeniation of ke Fopest

Rights Act, 2006, The onus of :mplementation of the Ax s with SaUT Govermmenss ."I

Ey e e =

wiieh is 8y gnpa'ne pracess. Hlence, these complaints ere reierred o the raspeestive Syt '1'

Goverens T Adminisuationg for fAkInE necessary sciian at i leve] This Minjstry /

eonstzolly (ollows up wilh the soncemad StalesUTs and argvides Sazarl by halding
carsutatons in diffent Bams efthe courty zng clarily dovbms whansyer required. A Hst of

PEMGLEINE rerzived wnd aoticn tacer by the Miisers s Annexed.

(e} Eection A(5) of tha Farest Rights Act, 2000 Provides spaeific sa Fagyards Lgairst e evietion
CF reiuvel of 8 member of fazsst Jwelling Schaduled Tribz o other tredificnal forest
werllers fram fores land nadder his uca:;t'.pa:? o i) the recognition and verifization procedure

Y is complete. The Right %o fuir Compensation au Transparensy in Lang Acyuizition
Reqabilitation ane Rescttlement. Agt 2012 alsa providas s=acial safemiards Tor Schedyled

Tribes with ropa-d s (ke ‘enid ngits and liveliliood,

Hdewik
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Annexe

& (b} in reply to Lol Sabha Duziagred [:I'IErJL-L MK

i‘“ o aazver goo 2507

‘hudasnia Tepardiag Vinlulion nf Forest Bight At

2116 tabled by Shei foaawar Singt Taowar and Shri Bajesh Bas

GoNo, !

Moz ol the
Clemglninnni

r"-.u:'ll‘.' ul

cricernad

| mErale

marare al Lo malzini

Actipng Taken

Fill'w-r-:'l'."ﬂl"-il i

| Thr Basuden Asara Choottizgerh  Povicing patia iz thie izl Spe
DR, Lander CPT prulation under FItA, 2006 ] PR 4 3 Cht-'l-lin"_f"r
for raling CEPLTOPRCE:
. -Ltl-l- i
Z BB Priya Pitlai, ] Folicy  Madiy Mo imalamrertaion of FRA | Forsarded 100 3k
.-!-.-:I'.-._.n-l: Gremmesee | Poadesh v arew proposes oo Jovt of MP for wmeng
iadiz giverwan for cosl mine. [ winzoprinke actink, |
] | Tr. mreand®aza, . | Therdicnd [ Croiier of derenids of tobas:| Biote Geowermn:  of |
cay Bmer IMGE oF Thaskhand Sate Szrkhand iz pepaesiod
|'abuan T ace an:! «1 Laig action
Aclivez) Mlzhasshha .
4 Shri % A Cidrasscanr, | Tamil Mase | Moncanpiemeninicn al| Stake Sowemmnent of

Triba.
..rilu"‘:.. e

_M':P ] .._.Il JNCEL, . |

FRa.

Tamil Nada jg mgieited
] la' £ a-:lm I

wlr R e, Kinnoas
Van  Adkikasr Dhbasak
Eiesits Fanzh

[Tarachka,

Truzesh

Epcraaciomeot af the forest
Lanad.

b sienent ol HEP
D:qu::_- r.-l L Lake peling.

# ghe Dugvijay  Jinghy Madhya | Bemiar ation o fppesr land ' Sl Goweinmetl 2L
Cioti Seoretary, AICC [*:ad=sk | 2t revonue . i1 the se. | ME sad  Chlclnsgar
Ckhatizgack wers  Logrestzd tootoke
HeCossiry AU,
T Shi Baresh Mepdwera,  Rejasthal Rolgmd w1 Lroeguoeritiss e Stele Govl ol Rassthan
| Cianedinator, Jerl fae anplemeniztion of FAA. |15 r2quesel o Lk
Farpesin Jeiy Aadaliad, ek
Ul B |
E Shri Fishore  Mormar | Ouiska Man-impl ezt ion of 1 Buete Gows. ol Oliska
Parichhs, Witk L poougatsd o talie anbion
Fresadend, Crdkis
“D:nu:ll.m py Marenickan
| Larok =14
o [Gar A frazg, Madigs | hadhys bap-implensietien of | MaEF -and Swpz v

Frazesh

PliA.

S (L o] o L R L

t baloe petion

iz Archa
Srpiramacoiskradn,
LA 2RI rl"-l.'ldftl.-..

Farmnlasa

'__I{cg. :jﬁ!;.l.:ll;-ing th= . acash
i . ik

proseising e-.:;l::|l||'|:.‘.t

#ange Fopekt Odfizer

&

Sigks Ciown of
Kargteka pouuestad b2
tekr ol

T&lri Shokir M0
Prosidant;
Pdahzrashos e

siahurashiaa

[fesision W sl
avidance iR

27 hMaheons e Sk

{1 L
cegpeey of the
poezession of fovest land by

Stahe (ot (1%
.".-‘.EI:EIE.E"'L'.:'- 15
saqueziedt 1o ke aulicn

Gy,
T:':'I"l'\-JI| Sooiald
Ii ¥ pal

LW
WEITIIS

Mladhya
Palesk

Saagmtra
Wagundharn,
| Bivasaneswai

Tubey; |

adiska

Wropaly gtaing  of
o fier Tomat Lans

o e

Je-
whiizh
lis pnder Do scope o FIUA,

Hialz

Gt pE Tl
di roguest=d T
zhe action,

ez FEA

S8,
Plantation Leing ssmied out [ Bate Covt of Drdihe
en Forezt dnnd resopmized | requested

for
SpmEnpTlalE - action.

Sh. Mampn HRam, Vil
Sirsi, Post oand - Distt
Huzarthaay, dhackhind

Harkhirad

owting Petta oo

- S

ul'

Btz e, aof
Ihetkband iz eoussies

| for appropuisbs 327120
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ﬂ-lur._n st Toanies | SOETTINLY Cipiny claitie
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Pradesy
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LOK BABHA SECRETARIAT i
COMMITTEE ON GOVERNWENT ASSURANCES

MEMORANDUM Mo, 2.8

[Esl Reolest for dropping o the Assuranse gz I reply o Unstarsd
Guestion No.7D2 dated 21115018 regarting "Reszrvaiod of Seas in
AR '

Un 21 Neverber, 2006 Sha M. Ch arerates, MP., addrzzser a4 Unsterad
Question No.T0B to the Minister of Human resource Developreat. The tex! of the
Gaestion glong wilk the racly of the Ministe: | ag gerin the Anaesxure.

e The raple to the Question was trogted ss an Assuraree by e Cormites on

Governmen! Assuarces and r sqared f0 be impismantes by e IMirialry of dumar

Rascuree Develooman T, [Departmant af Highet Fduzalion) witkia ‘res maat 15 from tha

diele of reny oul the Assurance s yot b be | impiamantad,

The Mnisiry of Human Raeotrce Deve oprient [Departmen: of H qh:‘-r Eduzation)
de Q0. F. No 1574004 B-{UUW) dated 25 July, 2017 have reguestad 1o drop the

fAssuranoa an the follzwing grounds -

W As per the procedyre relating to Qo e*f-u- 5, W the subjett maffor of & Guestion
'S peoding for widamant befpre af) oot of fgw or any :*. &l |r-.,u.'1a.' o D03y 2
LY LS jow e same s nol parmitted '_’ tue asker (i The gxgression :...-.':l-

i "'r:ucm' cont of lew” does nol Sad mentisn in Fe Efandaes et af
-:x,r-' EEiong oufing § .L-j.r‘ Lot Sabiia Secrefanat e irs S8NNG B8 AsEUranns pertans
t.'..'i:' :: Wis regein Hhaf Qoastion on tha WEEUSS BUN-UEs Balftvs Cooe of ey He

Kot oG Qe gomidlen, o fhs i ingtgn GaSg, i 2 Cloesfian Was edimited shd & -"'.';"II'-.'_.-'
iz ‘.'.“H fias beer mans. Hovever, it would 'Iat e possinle do (i the Azsusngs
s tho o Fgken I'-Fur'.-.|_|'l_ Aation o [ malme cannat ha D'Eﬂ" Lo

M VoW of the regsons siateg gbove, s nof foasiblo fo R fhe gicresain

Assiranoe,
4, I7 wigw of e above. fe Winisty of Rumen Bezpgrca Developmant, wih the
approval of Micister of Stz in e Mristry of Human Rezoysce Cevelopiment, have
redquestzd to crop the shove Assaranna

The Committze may consider,

Daren; orlyfzapy
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i 5‘ I

T s T T Y T e e




E

0 M s e e T

B T T B

S 1 NP

iy e




Tihd ase -

; }-!.ﬁ"..'\.

COVERNMENT OF INDIA
MINISTRY OF HiMAN RESCURDE OEVELOPMENT
DEPARTMENT OF HIGHIER BDY CATION
LT SABHA

UNSTARIED OUESTION M, 508
T EER -'5-““-'“-"# BRLD M 21112016

Reservation of Saars in AMIU
FOE. STIRT M CHANDR ALAST
WAL tEe Minisior af T AT ARSOURCE DEVELOURMENT be pleaso:d 1o stats
Lol whetber tne Aligarh Mustim Univers L CANL iz adkering tn e S¥ERT o resovvalion af
sadls thr candilgies Belongicg o Sebeduled Cusies (BCR), Schédulad Trkoe (52} and Cither
Baclowaid Classes (OR 8} eommii’lies e cousses conductsd i fhe Ulnivirsity

a1, the details theronfang el e feasong thierafios; ang

(+) the sieps tiken v the (Gowerne: ok b probect the seneations; gkt of wealiar sestiony ol the
SOGLEY | & BC88T and (330% in the ART LT

AMSYWILL

PUNISTRROF STATE 1N TH EMINISTRY OF HUMAN i SOURCE DEVELOPMENT
(DR, MATIENDTRA NATH PAND HE g

W el Algark Mousthn Ui varsioy CARILY i3 ot Tolaw “ng the reservation palis v ol e

I \Sovemmant considaniog el 1 e g Ty iusEoution ™, The mines Ly sang oD AN 1 sub-
| judice |'.II:_LJ'|.. the Her'ble -Zx.p-.-:rm: et af India; e e
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Appendlx-xXIII
MINUTES

COMMITTEES ON GOVEANMENT ASSURANCES
(2015-2020
(SEVENTEEMTH LCK SABHA)
SECOND BITTIMNG
(1111.2018)

The Committae sat frons 1500 hours o 16306 hours In Commites Boom "CY Padizment House
Annexe, Mew Delhi,

PRESENT
=0 Rajendra Agrawel - Chairperson
MEMBERS

F Shri Famesn Chander “aushix

2 Shri keushalzndrs Kuma-

4. Shrl Saniosh Papoey

* Shiri Pashupati Kumiar Paras

SECRETARIAT

1, Shr P.C-THpathy - Jairk Secretary

- Shiri M, Bar Fraleash ireslor

3. Shr 5.1 5ok Reputy Secratary
XK AR HOH N, LS
A NN HHCH L

At the ouisel, the Chairpersen welcemed: the Members to the sitting of the
Committee and apprised them regarding the dav's agenda. Thereaftar, the Commitizs
ook up 25 Memarands (Memarandum Mos, 02 to 28) containing requasts recsived from
various Ministries/Departments for dropping of pencing Assurances. ARer considering a

o




“I R E e Chairperson o cecids tne remigining
Fayy Memoranda, the © : 11 Assuranoes as per
 oranda, The Crairmerson subsequently deciced to drop 18 i -t--prgus
el ‘ol and to pursue the remaining 15 Assurances 25 per ot

stails giver in Anrexure-1 AR TR e
l:gjqr*fenI ir|I:l -‘wrlelﬁ"rr:—II“ o imslementztion by the Winistey/ Dapartmont concer e

amrmites gutharized

AR WO
MK 0K

The Committae then adjourned,

* poot enclosed

8k
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Statement showin

on 11,11.2018.

Annexure-|

g Assurances droppead by the Committee an Government Assurances at their sitting held

| 8I. | Memeo | Question Na, /Discussion & Ministry! ’ ' Brief Subject
MNo. No. Date Department
1. 02 |USO No. 304 datee Home Afairs Terronsts Altack
01.12.2015 _
2 23 USG No. 2638 dated Home Alfairs Cormmission on Centre-Siate Relations
15,92 2015
1 04 S0 No.B2 dated D1.03 2018 Home Affairs |emroriel Attacks '
e (551 USQ No. 162 Perzannel, Public Strength of 1AS Ollicers
daled 24 07 2076 Girevances ang
Pensicns
iDepariment
Parsannel and
Training)
5. 13 () U5Q No. 3914 dated Minaaty Affzirs (i} Vialalion of Sharia Appiication Act. 1936
21.03.2013
(i) USQ Mo, 5236 dated (i) Shana Application Act
L 14,08, 2014

USQ No. 2685 dated

| 10.05 2016

Hame Affairs

Cxlension of Sikh Schedyls

5 B
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Railways

Communicalions

(Depariment of
Telacommunications)

Health and Family
Wolfare

(Department of Health
and Family Welfare)

F 15 | BQ No. 365 dated 20 04,2015

A 18 USE Mo, 509 daled
02.03.2016

a 14 US0 Na, 1034 dated
22 07,2013

10, 7 L0 Mo, 1184 dated

2507 2018

i1 i LISG No. 708 dacd

21,2016

By
(==

Human Resouroa
Develanment

Iribal Afairs .

Tranzport Lagistics in Railways
Wiolation of Licensing Morms

Packaged Food

Viulaton of Farest Right Act

Esservation of Seals i AML

{Repartment of Highe
Education)

- e
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MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2019-2020)
(SEVENTEENTH LOK SABHA)
S5TATH SITTING
(10.02.2020)

The Committee sat from 1500 hours to 1530 hours |A Chairperson's Chamber,
Room No. 216, Block-B, Extensicn to Parliament House Annexe, New Dealhi,

PRESENT
Shri Rajendra Agrawal-  Chairperson
Members

2 shri Nihal Chand Chauban

3 shri Gauray Gogoi

4 Shri Naelin Kumar Katee

- Shri Ramesh Chander Kaushik
b, shri Ashok Mahadeorao MNote
7 Shri Saniosh Panday

B Shri Chandra Sekhar Szhu

9 Cr. Bharatiben Dhirubhal Shyal
10, Shrimat Supriva Sule

Secretariat
1. shri Pawan Kumar « Joint Secretary
2. Sl Lovekosh Kumar Sharma - Directar
3. Shrl S.L, Singh - Deputy Secretary

AL the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day's agenda. Thereafter, the
Committee considered and adopted the fellowing two draft Reports without any
amendmenis:-

57




(i}  Draft First Report (17" Lok Sabha) regarding 'Requests for
Dropping of Assurences (Acceded o) and
(i)  Draft Second Report [1_?* Lok Sabha) regarding 'Requests for

Dropping of Assurances (Not Acceded o).

. The Committee also authorized the Chairperson 1o prasent the Reports
during the currant Session of the Lok Sabha.
The Committee then adiourned.
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